
CENTRAL ADMINISTRATIVE TRIBLNAL 
BANGALORE BENCH 

REGISTERED 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated $ 24 J U N 1988 

APPLICATION NON. 	874 & 876- 	
/88(r) 

W.P. NO. 
 

Applióant(s) 	 Respondent() 

Smt S.N. Lalitha & another 	V/s 	The Joint Director of Census Operations in 
To 	 Karnataka, Bangalore & another 

Smt S.N. Lalitha 
Computor 
Office of the Joint Director of 
Census Operations in Karnataka 
21/I, Mission Road 
Bangalore 	560 027 

Shri Abraham Verghese 
Corn p ut or 
Office of the Joint Director of 
Census Operations in Karnataka 
21/1, Mission Road 
Bangalore - 560 027 

Shri K. Prabhakar 
Advocate 
No. 14, let Floor;  Vani Vilas Road 
Basavanagudi 
Bangalore - 560 004 

The Joint Director of Census 
Operations in Karnataka 
21/1, Mission Road 
Bangalore - 560 027 

The Secretary 
Ministry of Home Affairs 
North Block 
New Delhi - 110 001 

Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	20-6-88 	.' 

Oc.. 

End :As above 	 (JUDICIAL) 	 ) 



BEFOF:E THE CENTRAL ADMINISTRATIVE TRIBUNAL 

B AN 6 AL OR E 

DATED THIS THE 20th DAY OF JUNE, 1988 

Present : Hon'ble Sri RAI9AKRISHNA RAO 	 Member (3) 

APPLICATION Nos.874&876 of 1988 

Srnt. 5.N.Lalltha, 
W/a Cornputor, 
c/c the Jt.Dircctor of 
Census Operation, No.21, 
Mission Road, B'lrIe— 27. 

Abraham !erohese, 
W/a Computor, 
do the it.Jirector of 
Census Operatioi, No.21, 
Mission Road, B11pre-27. 	... 	 Applicants 

( Sri K.Prabhakar 	 .00 	Advocate ) 

V L •  

The Jt.Director of Census, 
No.21/1, Mission Road, 
Panoalore - 27. 

The Secretary, M/o Home 
AffailE,New Delhi - 1. 	... 	 Respondents 

( Sri M.Jasudeva Fao 	... 	Advocate ) 

These applicatiofls have come up before the 

Tribunal today for hearing. Hcn'ble Member (i) made t 

followinc2 

OR D E R 

The applicants in these applications have 

challençad the legality and the validity of memo No. ADM 

132 EST 82 dated 27.10.1987 and order No. ADM 152 EST 82 

)11)) C7- 

ated 8.2.1987 of Respondent 1 directing recovery of the  

( 	 xcess amounts paid to the applicant from his salary and 

lloances and refixino the seine as stated in the afoie—

aid order. 

. 	 Sri .Prabhak-=r lernd counsel for the 

applicants submits that the irnpucned memo and similar 
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order were the subject matter of challenge in P¼.NOS. 

335-31i9/88before this Tribunal. In its order dated 

3U.3.88, this Tribunal held that the impuçned order 

therein, analogus to the order in the present applica-

tions, was not lecally sustainable since it was passed 

in contravention of the principles of natural justice 

viz., audi a1trim jrtem. Sri Prabhakar therefore prars  

for similar relief to the applicants. 

Sri M.\J.Pao, learned counsel for the 

respondents, opposed the applications and seeks further 

time of 14 days for fume reply to the applications. 

I am satisfied that the prayers in the 

applications before me are in p2Ti mat.ria with those 

in the applications disposed of by this Tribunal on 

3J.3.1933 and there is no necessity for cranting furthEr  

time. 

Sri F:ao submits that the stepping up of 

pay under El 22(c, us not in conformity with FF 22 (c) 

and therefore refixation and reduction of pay of the 

applicants proposed in the impugned memo and order are 

not arbitrary. 

5. 	 I have considered the matter carefully. 

The lacal position is well settled that if the stepping 

up of the pay of the applicants has not been done in 

conformity with the rules, it is open to the respondent 

.. 	
to cancel the orders and diiect recovery of the amounts 

L 	 1md in excess. Egually well settled is the proposition 
) 
/ that before cancelling such orders an opportunity should 

be afforded to the aegrieved applicants. 
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I am satIsfied that the ratio of the decion 

of this Tribunal dated 30.3.1988 is applicable to the 

present cases and the impugned memo and order are, accord—

inly, set aside. 

Sri Prabhakar brings to my notice that before 

the impugned memo and order were stayed, certain amounts 

were already recovered. Respondents are directed to refund 

to the applicants the arnountE so recovered on or before 

20.7.1988, 
1$4 N 

In the result the applications are allowed. 

( 	 h, re shall be no order as to costs. 

41G7- SCA  

IIEIt1BER (j) 
( CH. RAMAKRISHNA RAO ) 

TRUE COPY 


